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IN THE HON’BLE NATIONAL GREEN

TRIBUNAL(W.Z) BENCH AT PUNE

ORIGINAL APPLICATION NO. 97 OF 2023
DISTRICT: AHMEDNAGAR

Kailash Chima Chakor ... APPLICANT

VERSUS

State of Maharashtra
And Ors. ... RESPONDENTS

REJOINDER ON BEHALF OF APPLICANT TO THE
REPLY FILED BY THE RESPONDENT NO 8 AND
RESPONDENT NO.9 TO 11

BEGORE ME

¢

-'av_s_ DHONDE PAn
S . of India
rary Govt. 3763

1. [, Kailas Chima Chakor, Age:48 Years Occu.
Agri. R/o. Pimpale, Tal. Sangamner Dist. Ahmednagar,

do hereby state on solemn affirmation on myself that, I
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have gone through the contents of the affidavit in reply of
Respondent No.8 i.e. Deputy Regional Officer,
Maharashtra Pollution Control Board, Through Secretary
and Respondent No.9 to 11 i.e. Proprietors Shivkrupa
Stone Crusher and filing my rejoinder to the same as

under-

2. The petitioner most respectfully say and submit
that, The reply filed by the respondent No. 8 stated that in
stone crusher was obtained without consent of board on
8/12/2021,and closure notice dated 17/12/2021 and further
stated that restart stone crusher vide letter dated
04/02/2022. And stone crusher applied for consent to the
Board (Resp.No.8) on 08/02/2022 with Grampanchyat
Pimple letter dated 13/01/2020. The closure Notice issued
by the Board (Resp.No.S) on 17/12/2021 at time also the
Grampanchyat letter dated and Gramsabha Resolution
dated 28/08/2019 are very much available to the office.

@E%Oﬁm. The Grampanchyat letter and Gramsabha Resolution are
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not the sole criteria for granting permission to Stone

Crusher.

03. The petitioner most respectfully says and

submits that, in Para No.7 the Board Observed that in

Para 7 clause No.ii There are 20-25 houses with
about 100-150 numbers of population in
Mahadevwadi, which is about 400-500 Mtrs
from the Respondent- Stone Crusher.
iv. Zilla Parishad School is located within 400
Mirs. from the stone crusher but, there are few
houses in between the school and the crusher.
Therefore it is violation of Circular dated 04/03/2020 (Page
No.33-36) issued by the Maharashtra Pollution Control
Board and Consent of 1% Operate under Orange Category

16/06/2022 (Page No.38-45) regarding Sitting Criteria.

@ﬁ‘:r&;gsvi"' 04. The petitioner most respectfully says and
a.5. DHONDE PATFV submits that, respondent No 9 to 11 filed reply and stated

some consents received from nearby they are close relative
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of the Respondent No. 9 to 11. The family tree of Chakor

Family is given below:

Tukaram
—
_ | |
Vitthal Mhatarba rNivrutti ) Haribhau\
R-11
\ \ /U ),

| | [ ]
Shantaram Somnath | [Babasaheb Ramdas Sharad Ealasaheb\ (Duyaneshwa )
(P-120) R-9 (P-130) (P-118) R-rl(]
\_ \_ J J

The Respondent No. 9,10,11 are close relative of

consent filed by nearby residential i.e Shantaram Page No.
(120-121), Sharad (Page No. 130-131), Balasaheb (Page
No. 118-119), and also consent filed by Baban Chakor
(page No. 124-125) he is working in Indian Railway and
residing at Nashik, and also consent filed by Kachru
Chakor (page No. 126-127) he is residing 3 km away from

stone crusher.

05. The petitioner most respectfully says and
submits that, the petitioner filed an application for
measuring the road near stone crusher. The Dy. Engineer
Zilla Parishad P.W.D. Sub-Division Sangamner issued
certificate and stated that the road from Pimple, Maldad to
§‘§ka Sangamner is having status of the Other District Road

< DHONDE PATIL No0.267 and on the side of this road the Gut. No. 522

-y Govt. of India . :
v Govt. 0Les  there is a crusher owned by Dnyaneshwar Haribhau

S g et
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2.8. Diéa?ﬁDEfPiA?l
-rary Govt. of indid
az No.: 3763

P

P

Chakor as mentioned by the applicant in the
application. As per the application made for the
measurement of the distance of the crusher from the
Pimpale- Maldad Road, When the spot inspection was done
on 05/03/2024 the distance between from the middle of the
road and the said crusher was measured. The distance is
averagely 44.73 Meters only from the District Road
No0.267. The copy of Certificated issued by The Dy.
Engineer Zilla Parishad P.W.D. Sub-Division Sangamner is

annexed herewith and Marked as Annexure R-1

06. The petitioner most respectfully says and
submits that, The Ld. S.D.O. Sangamner directed to Circle
officer, Village Talegav to give your self-explanatory
opinion pursuant to the point No. 1 to 12 (page No. 136-
137) and thereafter he is given no objection to stone
Crusher.

In that point no.7 (Page No.140-144) regarding depth
of mine and it was satated that not more than 6 meter but
according to petitioner it was more than 25 meter.

Point No. 16 Distance of the said site from prominent
District Roads/Other District Roads/ State highway/national
Highway is 2 km but The national Highway is only 1300
Meter (page no. 147) and other District Road is only 44.73
Meter.

(2 Qo”“"d“}lz
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Point No. 20 Distance of the said site from village/
habitation (m/km) is 1 km and point no.21 Distance from
School/ collges/ hospitals religious places etc .but the reply
of Board (Resp.No.8) admitted in their reply that There are
20-25 houses with about 100-150 numbers of population in
Mahadevwadi, which is about 400-500 Mtrs from the
Respondent- Stone Crusher.

and also Zilla Parishad School is located within 400
Mtrs. from the stone crusher but, there are few houses in

between the school and the crusher.

¥ The petitioners most respectfully say and
submit that, the respondents not filed reply with clean
hands and they suppress the material facts from the

Hon’ble Court. Hence this rejoinder.

DATE: 21/03/2024 Ajay T. Kanawade

PLACE: AURANGABAD Adyv for Petitioners

SEFORE Mk

5.S. DHONDE PATIL
!atary Gevt. of India
Cpa. Mer 3763
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VERIFICATION

I, Kailas Chima Chakor, Age:48 Years Occu. Agri.
R/o. Pimpale, Tal. Sangamner Dist. Ahmednagar, do hereby
state on oath and solemn affirmation on myself that, the contents
of Rejoinder paragraph nos.1 to 7 above are explained to me in
Marathi/ regional language and same are true and correct to the

best of my own knowledge, which I believe to be true and

correct.
Hence, verified on this ¢ day of March , 2024 at

Aurangabad.

Identified and

Explained b ay DEPO T T
’ ’ oD A 270 = HE TS

(Ajay T. Kanawade)
Advocate Kailas Chima Chakor

AFFIDAVIT

Solemniy Affirmed Beforo ke By Shri/ Smt.

Lo i [es ( fé Ma /,Zakw
Age__€® Years Tl ‘A’ﬁ"‘ ’
Rio O mpPeale

Tq. &.él_.m .__ﬁﬁ"
s

Who Identified by ,, Tan oW

‘Whan She is Personally Known. B EF E ME
2/, 804
Bhaskar Shrir>= Thonde Patil

B.

a Lo LW,
szovt, of India

Advocate & i
AREA-AUR iABAD DIST.
{#fch.) : 9822242637 Reg. No. 3763

2 7 MAR 2024

NOTED & R Z.'C:‘siSTE EL
AT Sr. Na d. 204,

THIS DOCUMENT CON{;M
PAGES
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL (WZ) PUNE

ORIGINAL APPLICATION NO. 97 OF 2023

Kailas Chima Chakor ..o Applicant

Vs.

STATE OF MAHARASHTRA

ANDORS. e Respondents

AFFIDAVIT IN SUPPORT OF REJOINDER ON
BEHALF OF APPLICANT TO THE REPLY FILED BY
THE RESPONDENT NO 8 AND RESPONDENT NO. 9
TO11

I, Kailas Chima Chakor, Age:48 Years Occu. Agri.
R/o. Pimpale, Tal. Sangamner Dist. Ahmednagar do hereby
state on solemn affirmation that:-
1) I am the Applicant in the present Application filed
before this Hon’ble National Green Tribunal (WZ),

Pune.

2) I have fully acquainted with the facts and
circumstances of the present Rejoinder and I am

competent to swear herein.

3) I have read and understand the contents of the

BEFQ@ ME Rejoinder which are as per my say and which are

draited as perm instructio .
n.s, DHONDE ?AT;L p y n
L aee vt of Indi2
' + 3767

ERVIERE S P
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4) The contents of the Rejoinder in original Application

are true and correct and it bears my signature.

WHEREAS STATED IN THE AFFIDAVIT IS TRUE AND
CORRECT TO BEST OF MY KNOWLEDGE AND
BELIEF AND INFORMATION THEREFORE I HAVE
PUT MY SIGNATURE HEREIN ON 21 DAY OF March
2024.

1doplied avd A2 o <tBI2

Epr'\w()\ by
‘A/I mﬂ}@ Kailas Chima Chakor
" "\ﬂ . Koma v DEPONENT

AFFIDAVIT

W olemn! ﬁAf‘ﬁrmv.d vare E 2By Shril S
/ [e s ’m a Z, -

3e—£ Years {Z‘" 1

| 3 ' B 0.2 M’ﬂvo"'
e B Wioldentificd by O BT anwsis
,,,,,, 2o .. .. o8 Whom He/ She is iPersonaily Known. o

E ME
Bh’ts!{ar S‘-}N“:Z/:"'e?:g o
JTED & REGISTEREL L.5,D,
AT s NoEIIL [ 2007,
CUUUTHIS DOCUMENT CONTAINS  (¥iebl) 18822745

PAGES

ioh s‘?@n He. 3763

JESEEEE——————————————

C”/’Zf '?’W(V@;\ZQ

21 MAR 204
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Deputy Engineer Z.P.P.W.D. Sub-Division, Panchayat Samiti Sangamner,
Tal. Sangamner, Dist. Ahmednagar

Email. Sangamzppwsd2014@gmail.com

Ja.Kr/Band/Chitrashakha/458/2024 Date:05.03.2024

CERTIFICATE

It is certified that, Applicant Shri Kailas Chima Chakor , R/o: Pimpale,
Tal. Sangamner. According the application made by the applicant this certificate is
given that, the road from Pimple, Maldad to Sangamner is having status of the
Other District Road No.267 and on the side of this road the Gut. No. 522 there is a
crusher owned by Dnyaneshwar Haribhau Chakor as mentioned by the applicant in
the application. As per the application made for the measurement of the distance of
the crusher from the Pimpale- Maldad Road, When the spot inspection was done
on 05/03/2024 the distance between from the middle of the road and the said
crusher was measured. The distance is averagely 44.73 Meters. Accordingly this

certificate is given to the applicant for the Court purpose.

Sign

Dy. Engineer

Z.P.P.W.D. Sub-Division Sangamner

ot G

oW. AT Laner”



